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NEWDELHI iO?4

The Consutta nt Judicia[,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: JKpCC/NGT/OA 241.2021 t2125t Ls\(" fx Date:- V-1-OZ-ZOZS

Sub:- Comptiance Report of Jammu and Kashmir Poltution Control

Committee in comptiance to Hon'bte Nationat Green Tribunal order

dated 24.10.2024 passed in OA No. 241 12021, titted " Raia Muzaffer

Bhat vs MoEF&CC & Ors".
Sir,

ln compl.iance to the directions of Hon'bte National Green Tribunat,

Principat Bench, New Del.hi order dated 24-10-2024 passed in OA No. OA No'

241t2021, titted " Raja Muzaffer Bhatvs MoEF&CC & Ors" the Comptiance Report

of the J&K Pottution ControL Committee is submitted herewith.

It is, therefore, requested that the Comptiance Report may kindty be taken

on record and ptaced before the Hon'bte NGT for consideration.

Yours faithfu[tY,

Enc[:- As Above

il&A*Q"U-+
(Ghansham'Singh) JKAS

Member Secretary l-7'7-' Z
J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counsel for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'ble NationaI Green Tribunal
Principat Bench, New Dethi

Originat Apptication No. 241 ol 2021

IN THE MATTER OF "Raja Muzaffer Bhat vs MoEF&CC &
Ors"

Report on behalf of Jammu and Kashmir Pottution Control Committee
pursuant to Hon'bte National Green Tribunal Order dated 24'10'2024

passed in OA No. 241 of 2021 titted "Raja Muzaffer Bhat vs MoEF&CC &

Ors"

Background:

That the Hon'bte Nationat Green Tribunatvide Order dated 24-10-2024

in OA No. 241 of 2021 directed as fo[[ows:-

"The Member Secretary, l&K, PCC is also directed to file a further

action taken report at least one week before the next date of hearing"

Status Report:

ln comptiance to the aforesaid directions of Hon'ble Nationat Green

Tribunat, Principat Bench, New Dethi dated 24-10-2024 in OA No. 241 of

2021 , the report of the J&K Pottution Control Committee is submitted as

under:

That Chief Engineer, UEED, J&K was requested to furnish the current

status of setting up of the Sewage Treatment Ptants atong the Doodhganga

River within the jurisdiction of Srinagar MunicipaICorporation vide this office

letter No. JKPCC/NGT/SclOA 241 .202112044-45 dated 03-02-2025 (Copy
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enclosed as Annuexure-1). The Executive Engineer, Sewage and Drainages

Division No. lst (UEED) Srinagar has furnished the current status of setting

up of the Sewage Treatment Ptants as on 31-01-2025 vide his tetter No.

SDDI/3748 dated 17-O2-2O25 (Copy enclosed as Annuexure-2).

The Superintending Engineer, Drainage Circte, Srinagar had submitted

his repty vide his no. SE/D/SMC. 3l 18-21 dated 29-10-2024 (Copy enctosed

as Annexure-3).

The Superintending Engineer, Drainage Circte, Srinagar in his repty

submitted that SMC proposed to construct STPS along the Doodhganga to

tackte the issue of wastewater discharge from househotds in the catchment

area. The SMC speciatizes solety in storm water infrastructure projects and

Lac expertise to manage the sewage component of wastewater. Given the

projects intricate nature and comptexities, it was decided to handover the

project for constructing the STPS to the Department of UEED. Thus, the

project remains officiatty handed over to the UEED which has taken up the

matter. Reportedty, a tender has already rleen issued by UEED Department

titted Survey Design and Execution of Sewage Treatment Ptant for daity dry

weather ftow discharging into Doodhganga Nattah on EPC fixed cost trunky

basis inctuding O&M for 5 years after free trail run of 6 months vide NIT No'

'15 of 2024 and such intrastructure projects require significant capitat

investment and or executed in phasis which can take time. Once the work is

executed and STPS are constructed it wil.t abate the ftow of pottutants into the

stream of Doodhganga Nattah.

Simitarty, as regards initiating civiUcriminat action against the

defautting officers, it is submitted that the detaited exercise has been

conducted and detaits of the concerned otficers have been obtained from

the respective Directorates of Urban Local Bodies, Jammu / Kashmir dated
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20 - 07 -20 24, 21 -1 O -2024, 1 3 -02-2025 and 1 7 - 02-2025 (Co pi es e nc losed a s

Annexure-4). The exercise is underway' However, comptaints have been

fited against the 4 officers, who have remained posted As Commissioner,

SMC, Chief Engineer, UEED, J&K and Chief Executive Officer/ Executive

Officer, Municipat Committee, Budgam and Chadoora before the

adjudicating officer under Section 15 (b) of the Environment (Protection) Act,

1 986 for further necessary action (Copies enclosed as Annexure-S)'

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte NationaI Green TribunaI for

consideration.

*Wqe*e-
(Ghansham Singh) t? > jS-
Member Secretary

J&K PCC
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjksPcb@gmail,com
membersecretaryjkspcb@g mail.com

0191 -2472881,2476925

An^a/-
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Chief Engineer,
UEED, J&K

Jammu/Srinagar.

No: JKpCC/NGT/Sg/ OA241 .2021t 20\Lt - \b Dated: 03-02-2025.

Sub:- Status of comptiance of directions of Hon'ble NGT dated 10-07-

2024 and24-10-2024 in oA 241t2021w.r.t the setting up of sewage

treatment ptants to prevent discharge of untreated sewage into

river Doodhga nga (7 wards of Srinagar Municipat Corporation)'

Sir

Ptease refer to the subject cited above. ln this connection, you are

requested to update the current status of Setting up of Sewage treatment

ptants (STPs) to prevent discharge of untreated wastewater into River

Doodhganga by 10 dewatering stations operated by the Srinagar Municipat

Corporation (7 wards of Srinagar Municipat Corporation)to the J&K Pol'tution

controI Committee at the eartiest.

Matter treating Most U rgent.
Yours faithfutl'Y,

eE9Sl"* -(GhansliamSingh) JKAS

Member SecretarY 1' a-' z.f
J&K PCC

Copy to the Commissioner, Srinagar Municipat Corporation for information

and with the request to update the current status to the J&K PCC.

rJax pcc\

l"a&'*X*l
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Annut- - L

(UT of Jammu and Kashmir)

oftice of the Executive Engineer s&D Division No.lst (UEED)

Srinagar
**rl.* ar/z?tr8

ti oxf w>{No. @
Dated

The Chief Engineer,

J&K U.E.E.DePartment,
Srinagar

Subiect;.LateststatusofDoodgangaProjectason3l.0l,2a2S,

Enclosed kindly find the latest status of Doodganga proiect as

on 31.01.2025, for favour of further necessary action at your please.

Yours

-l

Sir,

s&D

Copy to the;-
01,File concerned.
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IATEST STATUS OF DOODGANGA PROTECT as on 31.01.2025

Stattls
AA Awaited from Govt.1.

only.
from

for
obtainedto beextractRevenue got

Authorities and

Tendered land for

5&D

of WorkS. No
Technology inte'lention by discharging dry weather
llow into Doodganga Nallah from Chadoora to Baghi-

Mehtab (6 MLD STP)

2. Technology intervention by discharging dry weather

flow into Doodganga Nallah from Baghi'Mehtab
Downstream (13.5 MLD STP)
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The Commissioner,

Srinagar Municipal Corporation,
Srinagar.

Subject: Reply to Notice for Levying of Environmental Compensation for violation
of solid waste management rules.

Ref:

1. Notice from the office of Member Secretary J&K Pollution Control

Committee issued vide letter no J KPCC/LSJ/NGT/ @. A 241 /2027) / 659-664

Dated 30-09-2024.

2. Your office letter no SMC/6D/4528 Dated 15-10-2024

Sir.

Whereas, in the case of Raja Muzaffar Bhat vs Union of lndia and others OA

no 24112021, the Honorable National Green Tribunal vide its order dated 03"04 2024 has

observed to impose Environrnental compensation orr this Department for violation of

Environmental norms and the consequent show cause notrce issued in thts regard it is

submitted that ;

r Srirragar, due to its natural topography, is a low-lying area with a flatter

terrain. The natural drainage of the region is hindered by gradient constraints

and its overall low elevation. To effectively manage storm water in these

areas, dewatering stations have been constructed to discharge storm water

into natural bodies, specifically the Jhelum River, spill channels, and Doodh

Ganga. lt is important to note that storm water is generally free of pollutants

and does not require treatment before being released into water bodies^

r However, due to the inadequate storm water draina8s network, household

sewage and other pollutants infiltrate the storm water drains and flow into

nearby water bodies This issue is further exacerbated by the absence of a

cledicated sew;)gLr system in nrany parts of the crty. Consequently, in thc'se

areas, the storm water network unintentionally carries a mixed discharge,

which u',ould not occur if a dedicateci sewa8e network lvere rn place.

. Given that mixed flo'ar is inadvertentlv transported thror.rgh the rtorm water

rffj,: [:iJ:J5:ff::il;: :: ;:ff:::,il;ff"er 
Fa ure " d.

o lt is important to note that there is currently a deficit of approximately 2,300
km in the storm water drainage network. Augmenting this network to its
required capacity would help prevent the infiltration of pollutants. Given
these constraints, tht'departrnent is compelled to operate uncJer cJry

weather conditions, resulting in the discharge of influent from the network
to the nearest outfall.

o ln accordance with the directions of the Honorable NGT rn the case of Rala
Muzaffar vs. Union of lndia & others, it has been proposed to construct

l,,ri ,i, ;r,r1,,, ::',.r., ,;

No.:SE/D/SMC 'i' iri :t
Date: ' '. I

.;l I;ll \iir,. \'.:r riil\,ir;\ii
t

^.,*

i

i

I

I

i

I

I

I
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sewerage Treatment Plants along the Doodh Ganga to tackle the issue of
wastewater discharge from households in the catchment area.

The Srinagar Municipal Corporatron specializes solely in storm water
infrastructure projects and lacks the expertise to manage the sewerage
component of wastewater. Given the project's intricate nature and

complexities, it was decided to handover the project for constructing the
STPs to the Department of Urban Environmental Engineering (UEED), as

stated in letter no. SMCIpS/Conr/416-19 dated 30-5-2023(copy enctosed).

Thus the project remains officially handed over to the UEED, which has taken

up the nratter. ln this regard, reportedly a tender has already been issued by
the UEED department titled Survey, Design & Execution of "sewerage
Treatment Plants for Darly Dry weatlrer flow Discharging into Dood Ganga

Nallah on EPC Fixed Cost Turnkey Basis including o&M for 5 years after free
Trial run of 06 Months vide e-Nlr No: 15 of 2024-25(copy enclosed). lt is

important to note that such inf rastructure proiects require signif icant capital
investnrelrt and are executed in phases, which can take trme.

ltgilre e r'.

C'ir \1. (..

a

I

Once the work is executed and STP's are constructed, it will abate the flow of
pollutants into the stream of Doodh Ganga Nallah. Since the work has already been put to
tenders by the UEED, it is requested that the matter may kindly be taken up with the issuing
authority for reconsideration of compensation levied on the department.

Yo aithlully.

Su;rerinte
I)lairrirgc
^ I. ,

.;+mir$i\r'
' /--: :--'

.-::'')'

Cop,v to:

I (i: i)l{ \i'.r;i:\r,li iiii\.\(;.\ii

S5ll 't. ,t\t,;r

l. 'fhe .[orrrt ( ollrrrris:irrncr S.\1.('
l. 'l'hc Scrtr,rr Llrir olllecr Si\l( lirr ul,irt.n),rrr(,n.
-l Erccttlttc l:tttltttci't \itlL Slirr;rr.rr ('l)( ti,r rrrtirrrrrrrtr,rrr,t lirll.rr .,rr:lctr,,:.I Ilrcctrrir; lirrsirrccr'S\lC Srrrr:rg:rr Srrl)-ll lirr ,rrlirr.rrr:rirr,rr & li,llprr trp:reri,,rr
-; 1:ilc c()rlce rlle(i.
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Cla it L-ild

Sh. Dali Kumar Abrol

Gu

Sh. Vishal Kumar Sadhotra
CEO

h. l,lushta HUSSAiN

5h. v.P. S after E

Sh. M (Addi

Sh. t'ldhd Haflief Look aftEr t.o.

5h. Mulfqg-'ri!J u 554

5ll. l\d lalsh Chanrjer Sha

l(ail Chan

iol rumP, Jammu.)
ID: dlbiammu@qmail.com)
: nttos : //ulbiammu.ik'g-ov'in/)

E}

I

(Near Railhead Com plex Opp
( Plr/Fax : oi91-2470050)

The tvlember SecretarY/
j&K Pollutiotr Control Comnrittee,
iammu.

Eodies.
Qir

Kindly refer to Your communication No:- IKPCC/S C/Misc/2024/36L

ciateci tSlOT 12074 regarding the subject cited above' In this connection, the

requisite information of Executive Officers Posted in concerned ULBs is

mentione d below for our e rusal: -

S.No. Nanle Name of Exe Off icer Period of Posting

osite Pet
(Mail

(Website

t-*a:-DUl-B 3/ZO:z4/j,.',,',-'l-l Dated:- 2'-: ' i :i ': J ii

Subject:-Violation oi solid Waste Management Rules, 2016 by Local

the ULB

-.e-, T-l- r.'irn",p.t
Rl-2 : cornrrrittee'- Bhaderwah

Retired
Acti

Activ e service

" B"e!i!--e9-

o

8
9

, 10

tviunicipal
Cornmittee,

Batote

1.,1u nicipal
Council,

,UdnamPur

e Serv

Retired
Active Sr

P.etired
Reti

IA_;I)
1U

.l

t7 l
- tB , i,rrnicipai

i--is;*.Got*n€iJr-I Pooncli
'.,.,]

.-i

24

'26

2 14uniciPal
Committee,

R S Pura

S

!

T' :.4
Actirre seryice
Acti're service
Active servChitr Vinod Kun:ar

---Fie!Ent status of
Executive Officer -

202001to 166.08I I200'af Za ar Y''sh. Mohd A9!1

01,05 :oz: to L4.02.202
-4....

L5.O2.2024 till date

17.t UZOZa to 30'04.2023

1\)2091 l01 61l 21 ,20

rT.ro.zozo to 17.04 202L
Sh. Ravinder Kumar

ful ITl3f v"

Sh n S rma

Sh. Nin Sen

Sh. Sa Kuma

Ch

Saini5n

Active servicerA.Oa.ZOZf to 13'10 2022
022. 2024101 2.20 to2(

1

aa nr.ZOeq to 13'02.2024

15.02.2024 to 30.06.2024
Sh. Sudershan S

Sh
5h. R

Sh I"luneer Ahm

esh Kumar
KotW 1016 202070 6.201 to04

16.10.2020 to 31 .08.202 rGandotraSh
Retired

Retired
o2.os.zozr to 14.09 202.2

TS.OS.ZOZZ to 30.09. 2023
seAct42025 .0310.1 to202303Sh, Amit Shefrn-C-_--_

Retired
Serv

service

aq!!-v*q.-s!.1v]se.. -"...- "

"oi,rzoio 
to r01202(i 

.

serylce

. 05".|9L
rtl'20'23

!"q oJ/-?"q?-l

ice

eACT

ll 2020

Actiy-g sgrv ice

service

Ac!iYF-.. 5e

06t4. .'2024to20246,03.I
25.06.2024 to till date

0 i/20 I9 to 09/2020
to/2o20 to 09/2022
tol202?" ro 03/2023

3tr|')0B/023 LoFla0
till dato')0 309l2

tto 1 ,?02t)0B,0 .202827

Active service
Retired

iz.oz.ztszq to rrll date

Active service

Retired
Active servicq

Reti

?

Retired*-- 
Ceti;e4""-

to rz/2otg
{6 oilzniin"

r 19.1q/?_-0_?3 ...

to 22.02'2024

Aq!"tv-e"

07 /2Ot9-- -d;/201e

ACLiVe SerViCederbash5h
Sh i Saini

P. R,

202to 15.17 .20201

1to a24 20?-,1,202210.51

i5.oz,2oz+ to zl .06.2024
- ::.:--....,....---- " ""

21.06.?02/t to till date

30
JI

i

llr

5h
MurticiPal
Council,
Ralou ri P.aina

service

H ussain

:j*:i.--;!-

t , l'4_o-b {--E-aS-h tt
\. Manzoor Ahmed Lone

to

,28

iJ2==

c.
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Sh. Kastur.i lgl Raina a8l2(
_lh. Mohd Yaqoob 10.2020 tc
Sh. Subash Chander Raina a4/2021

Sa 05/2021-r
as/2023

Lt/LO/2021
Sh, Ivlushtaq H*uss;in
Sh. Varinder pal Stngir (AddtJ

L

t

t
r}" + \=lJ {:"}ffir-.r4.\*9

Yours fa
rt\4

Urban

-

7 2020
2021

)21
Tehslldar) 'toz3

4?
+J Sh, lodh Rai (Ar dt. ) 23lOi '07/2024
44 Sh. Anish Gonr otra 12, date Active service
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"{#t= uRtsAN A-..-.,. . 1*Y*:ffi5}' iocnr- Government of Union Teriitory of Jammu & Kashmirq# 8$DrEs Directorate of Urban Local Bodies Kashmir
"l{d6ita t {' ( n t re, Qie ni na, .g ri n aga r

The Member Secretary
Jommu & Koshmir Pollution Conlrol Committee
Srinogor,

No:- DULB/Esrti Jo ;u /3;t 6I Dored: pt /la /,& s 3 ?

subiecr:- o.A. No, 241/2021 tirled Raja Muzaffer Bhat vls. union of
India & others.

Sir,

Pleose refer to your letter No. JKpcc/cA-241 lza21 I
1238 doted: 16.10.2024 regording the obove cited subject. The
detoils of postings of Chief Executive Cfficers/ Executive Officers,
who hove remoined posfed in Municipol council Budgom ond
Municipol committee chodooro w.e.f . 0l .03.20,] z, ore os under:-

19.02.20?4 to till date

hfully

{t: 0194-2490757

S: 0194"?{90714

ffil;rmn

S No.
Name of Municipal
Council/ Committee

Name of Chief Executive
Officerl Executive Officer

Tenure of posting

1

Municipal Council
Budgam

Syed Nayeem Rizvi
Executive 0fficer 09,12,2016 to 03,01 ,2019

2.
Anis Ahmad Chowdhary
Executive Officer

04,01,2019 to 15,10 2020

3
Nazir Ahmad Dar
ll0 Executive Officer

16.10.2020 to 06,09 2023

4 Mohammad lqbal Bhat
Executive Officer 07.09.2023 to 13 02.2024

Oruj lMohi ud Din
Executive Officer 14.02,2A24 to till date

o

h/unicipal

Committee
Chadoora

Nazir Ahmad Dar
l/C Executive Officer

14,08.201 5 to 14,04,20t1

7 Mushtaq Ahmad Wani
l/C Executive Officer

1 5.04.2A21 b 12,09.2A22

I Nazir Ahmad Dar
l/C Executive Officer

1 5,09.2022 to 14,03.2023

I Shahid Yousuf Bhat
Executive Officer 1 5,43,2AX to 06.09,2023

'10, Mohammad lqbal Bhat
Executive Officer 1 1,09,2023 to 19.0t.2024

11
Mohammad lsmail Mir
l/C Executive Officer

Yours

5.
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No:- OULB/Esil/ Ja

Subtert:-

Local Bodies,

The Member Secretary,
J&K Poilulion Coniroiiommittee
Jommul Srinogor

Jammu & Kashmir @mm

Dsfed: /.*_ ##-"?*,,?J"

tlanagement frulei, 2016 by

k: 0.t*{"t{$$I5?
#i : oiS.?{S$?,!{

of Urban

*$l'*

':A"6dri

*il )*

of Sattd Waste

)rr,

Frecse refer ra your rerter No. JKpcc/ps/MS/25/ 2A74dcted: 10'02'2a23i regarding the cbove captioned subjecf" Iha nflrnesof the fixecutive officers orongwith their tenure of posring, who huveren:oined posted in Municipar commifiee psmpors ond fuluniciparcommitte* parsn frorn ?0r6 to ?024, os received frsm the concernsdur*s' sre encrosed herewiih for furrher c*urse of ocrion.

Endos*re:- Nn rz&sv f .
Ycurs fcithful{y,

Bodi*s.

t

L)irector
l-occl

? v
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Tne Director
Urban Lscal Bodies
Kashmir

$rlhjcct: Imptlitlltnlntian of $olitl lfftrtr Marugcmtllr 8,ule* illl6 bY Lse$l sorli*s
Kushmir.

$ir,
K indly refbr y*ur comnru*isation Nn. DULBlbsnl I 9?5-II/45$ l -$? darcd

I3/0?11035 r*garding the subjecl citsd abor.r. In rhis conncrrion the infornrarion
srught by y*ur gootlxelf are ;rr rndcr;

1l',rjll.

S.5i*. oi't)ffimr

l{}17
illT

,,) .
iri !,\
tfilt

{1.

jr)'i
lii;
i36- 

-l

i:i:
1

) ,. iJjrI: It:. \\';
;l !ii:..

G, S.unned with OKEN Scanner

!

- ?l6rr&$rryr{itord1.ffi

Covsrumcnt of Jemmu f,nd Kashmir
Oflice of thr lllunidpat Commiuft psfi tr)srrt*r f* l{@ Lrp* h|lrtt. rr:!$f fr$r.mt

,,ft,m
unicipfi('r,funrirrru

{trrnr 1ur y.)

Nnnr*

I
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i

tsabaAbdul
[xerutive 0fficer, sh hiBaks Offic*r

3

0fficer
7

q Gh R:<n^l \hah t 1a

5

Officer

n &abaAbdul

?
Mohi lJd Din Officer

U
n\.{ r Iloveed

Offtcer t

RashidMr Haror:nUl

{Holdlng additionat
*harg*of E0 M(

tn Mir Taiveea
0fficer

date

ffi nnu*r'rn{t{1r

BET&IIS OF PO$TIilG OF txECUTtv[ orHCEns *T
fvlC PATTAN FROM r$16

$.Nc Narne of Offieer Besl*nxlon $rum to

Ahmad

Ab Ahad Mir

UI
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www.ulbl.!k.oov.in

sfi\a\\i dlGdoN\bkoorna\\.con

s, Qr+t(ttlil
& : 019+2(90114

URBAN
LOCAL
BODIES Directorate of Urban Local Bodies Kashmir

Government of Unlon Te ol Jammu & Kashmlr

1{a6itot Centre, qernind.

@umr:no

The Member Secretary
Jommu & Koshmir Pollution Conirol Committee
Srinogor,

No:- DULB/Esrt/ 2c25/4q 85 Doted:1?_oa -zoz5
Subiect- !.A. No. Z4llZOZl tltled Raja Muzaffer Bhat V/s. Union of

India & others.
Reference:- J&K porrurion conrror committee retler No. JKpcc/oA-

241 /2021 / I 23A doted: I 5. I 0.2024.
Sir,

ln continuolion 1o lhis office leller No. DULBlEstll 2024/
32269 doted: 21 .102024 regording the sub.jeci, the updoled postinsdetqils of Chief Executive Officers/ Execulive Officers, who hoveremoined posted in Municipol Council Budgom ond Municipol
Committee Chodooro w.e.f.0 \.03.2017 ovided os under:-ore r

Yours foithfully

S No,
Name of
ULB

Name of Chief
Executive Officer/
Executive Officer

Tenure of posting Present status of
otficer

I Syed Nayeem Rizvi
Executive 0fficer 09.1 2.2016 to 03.01,201 9

Presently posted in
MC Sumbal

2
Anis Ahmad
Chowdhary
Executive Officer

Presently
suspensio

UN

n&
attached with
Directorate

3 Nazir Ahmad Dar
liC Executive Officer

16,10.2020 to 06.09.2023

4 Moh ammad lqbal Bhat
Executive Officer 07 .09.2023 to 13.02.2024 Presen sted ntly p0

hS an0Pi

Oruj Mohi ud Din
Executive officer

nposted
cM B 0nudgam

le ve mfro
01 ,01. 2025

b

lVunicipal

Council
Budgam

01.01.2025 tiil date.
(During Leave of E6)

n

of

hs an hwitopi
dad tional ach rg
c B du maNazir Ahmad Dar

ve Officerl/C Exe cuti 1 4,08,201 5 to 1 4.04.2021
B

0ffi

MuS h td Ah admg Wan
tc Ex cutiVE cer 1 5.M.2021 to 1 2.09,2022 Retired from service

a Nazi rAh mad Dar

0fflcerl/C Execu tive 1 5.09,2022 ro 1 4.03.2023 Retired from service
10, Shah id 0usu Bha

Ex tiU ve 0ffice 15.03.2023 ro 06.09.2023 Presen
MC Ma

tly posted in
ttan11 Moh ammad bal Bhlq at

UExec tiVE 0flicer 1 1,09.2023 to 19.02.2024 P sentl ted tnv p0s
M sh an0pitz.

Municipal

Committee

Chadoora

Mohammad sma il Mlc E utive 0ffic 19.02.2024 to tiil date Presenfl ted tnv p0s
chad0ora

sd/-
. Direi:tor
urbon,Locoi Bodies.

Koshmir

04,0'1.20'l 9 to 15,10.2020

Relired from service

MC

1 4,02.2024 to 31, 1 2.2024

Mohammad lqbal Bhat
Executive 0fficer MC

7.

Retired from service

MC
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FORM I

(see rule 3)

To,

The Adjudication Off icer
Jammu and Kashmir

l,Particutar of comPtainant: -

(a) Name: J&K Pottution Controt Committee through Member Secretary (Ghansham Singh)

(b) Address for service: Parivesh Bhawan, Gtadni Transport Nagar, narwat, Jammu-180006'

(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryjkspc@gmait.com

lnNe the J&K Pottution Control Committee through the Member Secretary, the comptainant

herein dectare that the facts stated herein are correct as per the record avaitabte in the office and

the best of my/our knowtedge.

csqAuf-
(Ghansharh Singh) 1".2.. }-,
Member Secretary
3. Name and Signature of the Gomptainant:

Htrrtutthz- f

2. Particutars of comptaint: -

(a) Date, time and instance of commission of the atteged contravention: Viotation of Sotid Waste

Management Rutes, 201 6.

(b) statement of contravention setting out att retevant materiaI particu[ars: (Enctosed 8s Annexu16'A)

(c) Evidence in support of the statement: (Enclosed as Annexure'B)

(d)Tentative amount of damage (in pecuniary terms) with cost break-up. (Rs. 3.72 Cr. as assessed

by the Technical Advisory committee of the J&K PCC)
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An nexu re-B

Mr' Syed Nayeem Rizvi remained posted as Executive officer, Municipat
comm ittee, Budgam w.e.f 0g-1 2-201 6 to o3-01 -201 I and was responsibte for
scientific' handr'ing and proper disposat of MSW and treatment of sewage
generated into the juriscliction of Municipat committee, Budgam in terms of
the mandate of Sotid Waste Management Rul.es, 2016.

Hon'ble NGT in OA No. 241/2,21titted Raja Muzaffar Bhat Vs MoEF&CC
& ors vide its order dated 18-10-2o2l constituted 5 members committee viz.
centrat pottution controt Board, J&K pottution contror. committee, Deputy
commissioner, Budgam, Deputy commissioner, srinagar & Director, Urban
Local Bod ies, Ka s hm ir, to too k into th e water q ua tity in te rms of feca t cotifo rm,

The joint committee constituted by the Hon,bte NGT submitted itsreport0S-12-2021 which inter-atia reported and recommended as under:

quantity of sewage being discharg

of the river Doodhganga and the
Committee (RRC) for J&K const
673/2018.

ed, sotid waste beingdumped on the banks
action prepared by the River Rejuvenation
ituted as per orders of Tribunat in OA

i) A detait survey of stretch of Mamath River from vittage Mamath toBudgam town reveated that the main source of pottution of thestream is due to dumpingof Sotid Waste near Mamath Bridge on thebank of Mamath strean
D str ct HQ Budsam. r#}"J;:rTffi #j,:::il,::huge dumps of sotid waste which inctude both biodegradabte andnon-biodegradabte was f

waste) as the ste _,. J;::.:;:il,:::::J"J:'::ff,":::

ed#-
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dump site in unscient

environment due to tlif 

ic manner' The adverse impact on the

dumps of solid wa","'u 
'n""'unt"'" 'anagement ofthis waste' That

were observed along the bank of this river andconcerned MC Budgam is responsibte for dumping sotid waste onthe periphery of the s

during rains ,n"r" *ott'""t 
and there is every apprehension that

other obnoxious suo",r,o 
o" teaching of different poltutants and

use by the tocat poou,r"nt"" 'nto 
tn" ttream thus making it unfit for

rtion dependant of it for their day today use.
The Hon,bte NGI principat Bench, New Dethi vide its order dated 1O-07-2024 and 24_10_2024 has di)

Hon,bte supreme court with ,a'u"tuo'o 
compty with the directions of the

officers. 
rgard to take action against the defautting

Accordingty, the comptaint
Executive officer namery ,r. a 

'no"'section 15(b) is being filed against

Executive officer, Municipat 
";ved 

t'l"vuum Rizvi presentty posted as

discharge o, ,nu"r,"o .u*","ill: 
sumbat ror rai(ing to prevent

Doodhganga. ) rnto the water bodies namety River

96C-z-
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FORM I

(see ru le 3)
To,

The Adjudication Officer
Jammu and Kashmir

l.Particular of complainant: -

(a) Name: J&K Potlution control committee through Member secretary (Ghansham singh)
(b) Address for service: parivesh Bhawan, Gtadni rransport Nagar, narwa[, Jammu-180006.
(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryjkspc@gmait.com

2. Particulars of complaint: -

(a) Date, time and instance of commission of the atteged contravention: Viotation of Sotid Waste
Management Rutes, 2016.

(b) statement of contravention setting out att retevant materiaI partlcu[ars: (Enc]osed as Annexure-A)
(c) Evidence in support of the statement: (Enctosed as Annexure-B)
(d) Tentative amount of damage (in pecuniary terms) with cost break-up. (Rs. 1.41 cr. as assessed
by the Technicat Advisory Committee of the J&K pCC)

rAVe the J&K pottution controt committee through the Member secretary, the comptainantherein dectare that the facts stated herein are correct as per the record avaitabte in the office andthe best of mylour knowtedge.

fffifftffi3:.."
3. Name and Signature of the Complainant:
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Annexure-B

Mr' Mohammad lqbat Bhat remained posted as Executive officer,Municipat committee, chadoora w.e.f 11-09-2023 to 1 9_02_2024. He atsoremained posted as Eo Mc, Budgam from 7_g_2o23to 13_02_ 2o24and wasresponsibte for proper management of sotid waste and tiquid waste in termsSotid Waste Management Rutes ,2016.

For ittegat and unscientific handting and dumping of municipat sotidwaste and discharge of untreated sewage in the waste in to the waterbody byMunicipat committee, chadoora Budgam has been found in viotation of

#r#.rn,r, 
r.aws in defines of the directions of the Hon,bte NGT in oA

The Hon'bte NGr principat Bench, New Dethi vide its order dated 10_07-2024 and 24-10-2o24has directed to compty the directions of the Hon,btesupreme court with regard to take action against the defautting officers.
Accordingty, the comptaint under sectionl5(b) is being fited againstformer Executive officel Municipat committee, chadooraMohammad tqbat Bhat presentlv 

";"-:^ ^ 
'::rrrtee' chadoora namety

c o m m tte e, s h o p a ;,";; ; ;, ., J,j,*,T ffi :ffi ,:j::T :. H.Tlthe water bodies namegRiver Doodhganga.

AGg*^€-
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FORM I

(see rule 3)To,

The Adjudication Officer
Jammu and Kashmir

l.Particu(ar of comptainant: _

(a) Name: J&K poltution Contr(
(b) Address for service: parivesh Bh) 

mittee through Memberseci

(c) contact No, s41s7-s4234 
awan' cbdni Transpon *ur", n",*",]]l;:::,T."J# 

tttt'

(d) Emait (for service): membersecretaryikspc@gmail.com

2, Particutars ofcompfaint: _

(a) Date, time and instance of comm
Management Rutes, 2016. 

ission ofthe atleged contravention: viotation ofsotid waste

(b) Statement of contravention settinl
(c) Evidence in supp"" o,;" 

";;";:"'t 

atl relevant material particutars:

(d)Tentative amountoro"r"ru 
1,n ou'ntt(Enctosed 

asAnnexut"'') 
-- (tn"to"ed 6s An nexur€'a)

by the Technicat Adr^.r, 
"r.,,,ir"*"iary 

terms) with cost break-up. (Rs. 41.47 cr. as assessed
e ofthe J&K Pcc)

l/We the J&K pollution 
Control

herein decrare that tr" ;;;;;;.":mmittee 
throueh the Member sec

the best of mylour knowtedge. 
:tein a'e cortect as p"t ;;;;."#:';'; ffi"J": "il

s6q-(,r"-
tff;:i3}:i5y,, *
3. Name and Signature orthe Complainant:
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Annexure-B

Mr' Athar Aamir Khan' rAS, remained posted as commissioner, srinagarMunicipat commissioner w.e.f 01-03-2021 to 08-01-2024 and was responsibtefor taking steps to prevent discharge of untreated sewage into the water bodiesviz' River Doodhganga in terms of the mandate of sotid waste ManagementRutes,2016.

Hon'bte NGT in oA No. 241/2021titted Raja MuzattarBhatVs MoEF&cc &ors vide its order dated 1g-1 0-2021 constituted 5 members committee viz.centrat pottution controt Board, J&K pottution controt committee, DeputyCommissioner, Budgam, Deputy Commissioner, Srinagar & Director, UrbanLocat Bodies' Kashmir: to took into the water quatity in terms of fecat cotiform,quantity of sewage being discharged, sotid waste being dumped on the banks ofthe river Doodhganga and the action prepared by the River Rejuvenationcommittee (RRC) for J&K constituted as per orders of rribunat in oA 673/201 g.
The joint committee cot
20 21 w hi chi n,e r. a ri a ;::::ili::ilil::J :: 

.,:,#*. its rep o rt 08. 1 2.

i) No STp is instatted in the entire stretch otreatment. "r,rr e srretch of Doodhganga River for sewage

ii) Superintendent

corporation, ar, 
tnu'n""t Drainage circte' Srinagar Municipat

dewatering .,",,'utut 
has submitted dr

ons, that discharge .o,utu"" 

of 10 number of main

wastewaterdirecttv,"r^ 
^^l^,]_",8e 

aoout 12.24 l4LD of untreated

to create 
"."rrr.tt'into 

Doodhganga rive
rte sewage ,ur*ort rno, 

r per day and there is a need

sewage ftow. There are 7 wards of the s 
entptantstosegregate

MC Srinagar namety, Baghe

D6A.-
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Mehtab (78) Channpora (10), Rawatpora (68), Budshah Nagar (11)Natipora (13) Hyderpora (.r5) and Baghati Brzutta (14) re.ated to theDoodhganga river forming catcl
operated by the srinagar ,rn,l'"nt 

area of 13 dewatering stations

untreated sewage into the s",a ;::t 
corporation discharging directtv

The joint committee had
ptants by tatest te"t,notogy or re,' 

ommended setting up of sewage treatment

for treatment of sewage ouror.'''t't" 
""o"city as per req uirement of each area

orainageDivision, srinagar rrn,' 
ot'nu discharged into the river (by the city

cipat Corporation/UEED)

The Hon,bte Supreme

titted paryavaran suraksha ! 
f lndia vide order d aled 22-02-2017 in case

for establishment ot Sfp" wf, 
and Ors V/s Uol had fixed timetine of 3 years

supreme court in tne aiol 
period has expired in March 2o2o'The Hon'bte

po(ution controt Boards ,or"_,,r,"0 

case has atso directed the concerned

permissibte in law against at 

initiate such civit or criminat action as may be

judgment of the Hon,ot" srp,t 

or any of the defautters' Para 14 of the aforesaid
eme Court reads as under:

,,lo superuise complat
clirections, th. 

"on.':,t:^:f 

n^on-implementauon of the instant
tribunat, ;;;;;;:;;--:.d--Benches or the Nationat creen

tft{{x*rrxi*,;;ffi
The Hon,bte NGI princioz

2024 and ,o ro)i."^"ni""::::::t""'' New Derhivide its order dated io-07-
supremecourtw,,^;"u;;;,":t"d to comptv the directions or the Hon,bre(e action against the defautting officers.

960,"-
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4I

Accordingty, the comptaint under section jS(b) is being fi(ed againstformer Commissioner, Municipat Corporation namel.yMr. AtharAamir Khan, lAS,presentty Deputy Commission€

untreated sewage into thewr,"r't 
*'tt"'for faiting to prevent discharge of

bodies namely River Doodhganga.

q5L,^{-
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FORM I

(see rule 3)To,

The Adiudication Officer
.rammu and Kashmir

2. Panicutars o, complsint: _

LParticutar of complainant: _

(a) Name: J&K poltqtion Controt (

(b) Address ror servic",;;;;;;;":Tittee throush Member secreti

(c) contact Nor s41s7-s4234 
/an' Gtadnlrranspon t"r", ;;:;:;il;::r";r;J 

t'"t'

(d) Emajt (for service): membersecretaryjkspc@gmail,com

(a) Date, time and instance of comrr
Management Rutes, 2016. 

lission ofthe alteged Contravention: viotation ofsolid waste
(b) Statement of contravention settin
(c) Evidence in supp";;;;:::ut 

all relevant material particurars:

(d) Tentative amount or orr"g" 1;n o"ll.t 
{Enclosed as Annexrlri" 

*'"' n""t""ed ss annexure-A)

bvthe rechnicarAdr;;;;:#:l"H"jJ:i "*,treak-up. (Rs. 4r.47cr. as assessed

. 
t^lve the i&K pottution 

Controt
herein decrare rhat tr" ; 

";;::::mmittee 
throush the Member sec

the best of mylour kn"*"or;"**" 
t"t"'n 

"'u "orru","" ,"*;;;;""r# 
|]|n"u #: ".:

1,"ffi:1ff&:l.kF,, *
s. Name and Signature ofthe Complainant:
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An nexu re- B

statement of contravention

Mr. lftikar Ahmad Kakroo remained posted as Chief Engineer, UEED,

J&K w.e.f January 2022lo April2024 and was responsibte for taking steps to

prevent discharge of untreated sewage into the water bodies v2. River

Doodhganga by setting up sewage treatment ptants in 7 wards of the sMC

Srinagar in terms of the mandate of Sotid Waste Management Rutes,2016

and directions of the Hon'bte Supreme Court of lndia in case of Paryavaran

Suraksha Samiti Versus Union of lndia dated 22-02-2017.

Hon'bte NGT in OA No. 24112021titted Raja Muzaffar Bhat Vs MoEF&CC

& Ors vide its order dated 18-10-202'l constituted 5 members committee viz.

Centrat Pottution ControI Board, J&K Potl.ution ControI Committee, Deputy

Commissioner, Budgam, Deputy Commissioner, Srlnagar & Director, Urban

Locat Bod ies, Kas hmir, to loo k into the water q u a lity in te rms of feca I coLifo rm,

quantity of sewage being discharged, sotid waste being dumped on the banks

of the river Doodhganga and the action prepared by the River Rejuvenation

Committee (RRC) for J&K constituted as per orders of Tribunat in OA

673t2018.

The joint committee constituted by the Hon'bte NGT submitted its report 08-

12-2021 which inter-atia reported and recommended as under:

i) No STP is instatted in the entire stretch of Doodhganga River for

sewage treatment.

ii) Superintendent Engineer, Drainage Circte, Srinagar Municipat

Corporation, Srinagar has submitted detaits of 1O number of main

dewatering stations, that discharge about i2.24 MLD of untreated

wastewater directly into Doodhganga river per day and there is a
need to create a separate sewage network and treatment ptants to

s/cl'rV+
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segregate sewage fLow. There are 7 wards of the SMC Srinagar
namety, Baghe Mehtab (78) Channpora (10), Rawatpora (68),
Budshah Nagar (11) Natipora (13) Hyderpora (15) and Baghati
Brzutta (14)related to the Doodhganga river form ing catch ment areaof 13 dewatering statlons operated by the Srinagar Municipat
corporation discharging directty untreated sewage into the said
river.

The joint committee had recommended setting up of sewage treatmentptants by ratest technotogy of requisite capacity as per requirement of each
area for treatment of sewage before being discharged into the river (by the city
Drainage Division, Srinagar Municipat Corporation/UEED)

The Hon,bte Supreme Court of tndia vide order dated 22-02_2017 incase titted paryavaran Suraksl

3 years for estabtisnrur, or anu 

tt''tiand ors V/s Uol had fixed timetine of

The Hon'bre supreme 
"oru 

,''ot 

which period has expired in March 2020'

concerned poltution Controt Br 
the afore_ti ed case has abo directed the

mav be permissibl. ,, ,"* ,ur,11.oi,lo 

inrtiate such civit or criminat action as

aloresaid judgmen, or th" gor]" 'tt 
or any of the defaulters Para 14 of the

bte Supreme Court reads as under:
,,To superuisa comptaint
direction s, i^ r,. ".iri!f ljr!:-impte mentatio n of the in sta nt
r'ioun"t' *it'iii,iJi,ii::-:"'0"" ot the Nanonat Green
ctividins ;^; ';;;;;;:r:":ntins and 

.numberea """" tit,", oy

!:;:::::::::!,;;:l;,:::,:n::;,;,0,!"2.i!**
:Ii!ii[!;:::.;;:::;:;;:':"::::iii;i:;it:,:x
The Hon,bte NGI, princioat

o7-2o2a and 2a-10; ffi"::"],"h' 
New Dethi vide its order dated 1o-

supreme cou.t wit;;; J":1to 
comptvthe directions orthe Hon,ble

action against the defaulting officers.
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Accordingty, the comptaint under sectionls(b) is being fited against
former Chief Engineer, UEED J&K namety lftikar Ahmad Kakroo presen .y
Member of Jammu & Kashmir Water Resource Regutatory Authority for faiting
to prevent discharge of untreated sewage into the water bodies narnety River
Doodhganga.

qa(P&"-L
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